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go into the details &f tha other proposal!
that have been brought in and to bring in
the Winter Session.

So far as the Long-Term Fiscal Policy
which has been laid down ig concerned,
many points have corns, bs | said last time
during the Budget discussion, and, in fact,
many points aie still pouring in and some of
the assessees and some nsocia tions have
sent us points and we have kept ourselves
open to consider them and also the
suggestions of the Honourable Members.
We are still open and still there is time. If
any honourable has got any other sug-
gestion, we are certainly willing to look
into those suggesitons so that, when the
final shape is given, it iouehes all the point,
as far as possible.

With regard to the question whether it
should be brought in the Winter Session or
in the Budget Session for the purpose of
convenience, as pointed out by the veteran
Honourable Member, | shall certainly take
note of it and discuss it with the Finance
Minister what the repercussions are that
will be caused if we bring it during the
Winter Session or wh. ther should be done
during the Budget Session. This is certainly
a point to be looked into and we will go into
thi?.

On the question of su month, so far es the
reepal of the previous Act is concerned,
Desaiji has commented. Again, as earlier,
various suggesions are corning in and as
stated by the than Finance Minister —still |
am also stating—this being a fiscal
statement and being a matter on which we
want to hear as much as possible and as
many people as ponsible, we have not kept
ourselves cicsed. Even last week many
people came and while com-fng for their
individual eases, they are discussing this
and give us points. Therefore, this is time-
consumins end it is taking time. Even
though this lakes time, there are all matters
where detailed cen sideration is to be given
as far as by the Government and that is why
I have made the statwnent that so far as this
question Is we ceould not do f(.
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| repeat and | want to assure the House
that the question of any big monopoly
house interfering with us does not arise.
We are looking into the small partnership
firms which are giving their versions and
we are looking into the veisions of the
other people, who are salaried people and
who make representations. Those are
being considered. Thank you, Madam.

FOREST (CONSERVATION)
AMENDMENT BILL, 1987

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):

Madam, 1 begto move :

"That the Bill to amend the Forest
(Conservation) Act, 1980, be taken into
consideration."

As the Honourable Members are aware,
che Forest (Conservation) Act, 1980 was
passed at the initiative of our former
Prime- Minister, Shrimati Indira Candbi,
after the enormous deforestation which had
occurred in our country due to various
factors had been noticed.

[THE Vice-Chairman (Shri Jagesh  Desal)
in the Chair]

About 45 million hectares were lost be-
tween 1951-52 and 1979-80. The State
Governments could not exercie ccntrol
over such diversion of forest lands for non-
forest purposes. Tire extensive diversion
had a gret adverse effect on the environ-
ment in our country, causing soil erosion,
silting of reservoirs, lakes, rivers, channels,
etc. and recurrence of floods and drought.
In addition, the rural poor are uffe~ted as
their biomass needs become enormous.

The Forest Conservation Act, 19S0, has a
very salutary effect on the rate of de e-
lopment of forest lands for non-forest pur-
poses. The annual diversion came down to
15000 hectares from 1.5 hectares prior to
the coming into force of this Act Guidelines
have been issued from time to time for the
implementation of this Act. But some
lacunae have come to our notice the last 8
years. Some attempts
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have been made to divert forests for creation
of commercial plantation on the plea that
these plantations also can discharge the
functions of natural forests. This pier is not
correct. Certain requests have also come to
the Central Government to allo diversion of
forest land to non-gcernment-al
organisations,  corporations, etc. with
justification that these non-government2l
organisations would plant the very sreciss in
these lands and hence such use would not
amount to diversion of land from forests. Sh
certain doubts also arose whe-! ther the use
of fo.est land meant for purposes such as
establishment of checki posts which are
ancillary to the lores, conservation would
amount to diversion of forest land. One of
the weaknesses frequently poimed out in the
Forest Conservation Act, 1980, is the
absence of a penal provision in the Act. Tn
order to remove the lacunae in the Act the
Government have examined in depth ihe
variou! issues. The present amending Bill
has been brought before the House to streng-
then the Potest (Conservation) Act, 1980.
The object cf the Bill is laudable. And I
solicit the support of the hon. Members in
parsing this Bill. 1 am confident that the
Government would be able to protect forests
more effectively with the help of the
proposed amending Bill.

The question was proposed,

SHRI RAOOF VALIULLAH (Guijarat}:
Mr. Vice-Chairman, Sir, | rise to suoport
the Forest (Conservation) Amendment Bill
1987, which has been brought by the hon.
Minister of Environment and Forests for its
consideration.

Sir, at the very outset 1 would like te
mention in this House that a very unfor-
tunate controversy has arisen in tbis coun-
try by the so-called environmentalists They
have raised a hue and cry in the name of
protection and conservation ol environment
and they have started a Vflifly-ing
campaign against some State Govern?
ments in the name of preserving the nation-
al wealth, the forests of this country. ould
like to draw particularly the atten-
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tion cf ihe han. Minister to such a cam-
paign against a very good measure, multi-
purpose irrigation project called the
Narmada Sardar Sarovar Project, which it
going to benefit not only the State of
Gujarat but also the riparian States like
Maharashtra. Rajasthan and Madhya Pra-
desh.

Sir, in the name of protection of forests,
in the name of preserving environment, is
the development of this country going to be
stopped ? Therefore, this is the oppcr-tuntty
in the House lo make one thing very clear,
that we want both—development of this
country and environmer.tal protection.
Both will go together. Thete-fore, | would
like the hon. Minister to categorically state
that the Government of India will not come
in the way of positive development in the
States.

Sir, another thing that | would like to
mention here is that the studies carried by
the National Remote Sensing Age:cy
through satellite imagery have shown that
the average annual rate of depletion of
forest cover during the period 1972 to 1975
and 1980 to 1982 was approximately 1.3
million hectares. What action has the
Government taken ? However, no study has
been conducted to assess the denudation of
forests during the last three years. | would
like to know from the hon. Minister as to
what has prevented the Government to
assess the denudation of forests in the last
three years and why has it been stopped.

Sir, the second point that 1 would like ' to
mention here is that the Government has
stated in the House that no target has been
fixed for reserved forests, protected : forests
and unclassified forests in the 7 ; Five Year
Plan. But, in the same answer, the
Government has stated that a total j
afforestation target of 10 million hectares
was fixed for the 7th Five Year Plan, and the
reported achievement of afforestaica for the
first three years of the 7th Plan j is about
5.04 million hectares. | would lke to know,
therefore, why is this contradic- | tion in the
Government's statement that no target has
been fixed for three catego
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IShri Raoof Valiullah (Gujarati ries of
forests rinii in tiw surrc breath it says that so
far in the first three years cr. the 7th Five
Year Plan,- about 5 milLon hectares have
been- afforestated. | wouli also like to know
from the hen. Mi.tis.e-as to what is the
present position, and whether the target
fixed for the 7th Five Year Plan will be
completed.

Sir, efforts are being made to conserve and
protect foresis and to bring additional area
under green cover through a rnasriv'e
afforestation programme. | would like to
know from the hon. Ministtr whether he has
come across an answer, not from him but
from some other Minister, giving the figures
of the last three years Statewise where |
found that no efforts have been made by the
State Govern rre nts to aug nent the green
cover area.  The figures themselves reveal
that there is hardly any deference between the
figures of 1982 83 and 1985-86. Therefore, |
would like to know from the hon. Minister
as to what are the schemes, what are the
incentives a~d what are the deterrents that
the  Un'n Government proposed in this
direction so that green cover area is increased
in the country. Sir, it has also been
mentioned by the hon. Minister that so-
ne cas-s where difficulties were experienced
in the implementation of the developmental
works in the tribal areas due to delays in ob-
taining the clearance under the Forest Con-
servation Act, 1980, have come to the
notice of the Government, In such cates, the
delay has been occasioned mainly due to the
non-furnishing of the required information in
a complete form in the first instance. And
detailed guidelines have been issued to
facilitate furnising of all requisite information
so as to facilitae speedy decisions. Here. Sir,
I would like to mention that the Government
of for instance, has lent a prbposal to release
forest land for 73 minor irriijationi
sememes cf tribal areas of Gujarat and
all  these. schemes are pending before the
Govern' ment of Tndia. The Mintstry of
forests and  Environment has not siven
clearance for there schemes since the. 6th of
Novem-ber.-1986.  About 15.317 of lard
would be. irrigated and 4/59 tribal families
would be benefited if these schemes
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are implemented. Sir, & number of" times
the Government of Gujarat has sent letters,
has reminded the Government of India, but
no clearance has been given so far. In fact,
the Chief Minister himself has intervened
and very reczntly he has given a statement
in Ahmedabad that he has personally
requested the hon. Minister to give
clearance for there schemes. | would like
to know what is the latest position with
regard to these 73 minor irrigation
schemes and how many schemes for which
the details were sought by the Union
Government, for how many such schemes
the information has* come from the
Government nf Gujarat.

Sir, a very important aspect of this B.'ll is tha:
the Central Board of Forestry in its 22nd
meeting held in December 1987 unanimously
adopted a Resolution. That Resolution
stated that for conservation of forests, the
extraction of wood from forests must be
stopped. Now  this Resolution was
adopted in 1987. Nothing was done and the
result was that very recently an organisation
went to the High Court of Gujarat and it is to
be noted that the High Court of Gujarat
has given an interim injunction, a stay order,
against the poor adivasis who fell trees for
fuel. Bit the modus operandi is different. The
H'gh Court was surprised to find out that it is
not the poor adivasis who do that. There are
contractors who lure the ad visa to fell trees
and when the adivasis are caught the
contractors pay the fin? on their beha'f. There
is a gang of contractors which is working like
this. And therefore the High Court of Gujarat
gave a stay order. Cf course, it is a temporary
stay order. Only last week has the Union
Government come to know of it.  And what
positive sters are the Un'on Government and
the State Government going to take when
these confractors exploit the poor adivasis
and exploit our  national wealth ? (Interrup-
n'ons). T told you the modus one-
randt. The poor adivasis go and fell the trees
for their fuel and when they are "atwht,
the contractors pay the fine. But the wood is
taken away by the contrators, and sold at a
premium, the High court
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has come down heaviiy on the Govern'
ment. | would like the hon. Minister to
explain to us what positive measures a:e
being taken against such people.

Sir, another aspect that | want to' men tion

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : Now, the last poim.

SHRI RAOOF VALIULLAH: One very
important point was that it was agreed tht
the reduction in state revenues as a result of
all these losses will be compensated. The
quantum of compensation was to be
determined by the Finance Comr.is-sion.
Now these recommendations have been
conveyed to the State. and the details
regarding the losses of revenue that would
accrue have also b~en sought from them and
the matter regarding compensation has been
taken up with the Finance Commission by the
Ministry of Environment and Forests.

Now, the first report of the Ninth
Finance Commission has already be:n
placed before both Houses of Parliament. |
would like to know from the hon. Minister the
quantum of compensation paid to each state
and whether this particular issve was taken up
and does it figure in the recommendations of
the Finance Commission.

Sir, 1 would not like to go into details of
the Bill because it is a small Bill, an
amendment Bill, and since this has been
given fo the House to discoss it, | have
made certain suggestions and | would like to
have the reaction of the hon. Minisler when
he replies to the debate. Thank you.

SHRI' SANTOSH BAGRODIA (Rajasthan)
Sir, | rise to support The Forest
(Conservation) Amendment Bill, 1987.

The objects and reasons mentioned in the
Bill are quite Valid in the present circumstnees,
even if it is quite late now; probably it should
have come long before. Sir, plenty of land is
now under non-forest use. | don't think mder
any circumstances we can get back those,
lards which really belong to the forests.
There
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is no doubt that importance'of forests for
environmental purposes is great all over
the world. In fact, the environmental.sts
said that our continuoas drought in the
country over the last few years was due to
less area under forests.

I would like to caution the Minister that lot
of land is reserved for forests but on tiiose
lands there are no trees. These have been just
reserved. In the process, those lands are
neither used for forests nor for any useful
purpose, especially in Rajasthan State, because
all over the country there is a move for
improvement in environment. So, they just
acquire lands and reserve them, with no
trees at all. | regjest the hon. Minister to
look into this aspect and see that such lands
are not left unused, because that is our
national we: Ith.

To the best of my information, the subject
on forests is in the Concurrent List in the
Constitution. Thorefore, | don't know
how the Central Government can really
enforce it or manage with Con-ress or non-
Congress Governments  where  the Staee
Governments for various reasons give those
forest lands to develop cash crors so that
they can raise their resources end aiso
employment opportunities. Even now, | have
definite information, In a number of States
like West Bengal, Kerala and some other
States, lands are just being | given for cash
crops to a number of multinations! and
MRTP companies, | fully agree with my
colleagre, Mr. Valiullah j when he says that
in the name of envircn-[ ment, our
development ia the country is completely
stopped. | am using the word 'stopped'
because | know for certain, as |  aheady
said, there are a number of pleces in
Rajasthan particularly ~ where there is no
forest but the industralists or the
entrepreneurs are not allowed to use these
lands and they are runnine from one place
to another and as a result, corruption is
comping up heavily In these departments
because these things are cleared Only if the
people In charge rre kept satisfied by other
means. This point must be taken serionsly;
and | think country's development will not be
jeopardised in the name of environment.
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i, P.M.

Coming to penalty, in clausa 3A, fifteen
days imprisonment provided for is very
negligible. Tho hon. Minister should look
into this and see that this is made more
strignent and deterrent.

I mint compliment the hon. Minister on
clause 3B where even the Government
departments, heads of departments and even
officers, have been included. If they are
found guilty under this Act, they will also be
penali:ed. 1 very much compliment the
Government for making this provision. Our
Prime Minister has expressed the view that
even the Government officers must be
accountable. | think this policy of the Prime
Minister is fully refiec'ed in this Bill where
the officers will have to be very careful. They
cannot violate the law and get away with it.

With there words, 1 thank you very much
for giving me this opportunity to speak on
this Bill.

ot At e qulmw (apos)
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ot 5l oft o g
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#THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Now, the Hous/

stands adjourned for lunch and will meet
at 2.30 p.m.

The house then adjourned fo lunch at
twentynine minutes past one of the
clock.

The House reassembled after lunch al
thirty-three minutes past two of the clock
The Vice-Chairman, (Shri Jagesh Desai)
in the Chair.

FOREST (CONSERVATION)
AMEND. MENT BLL,
1987—Cont.

SHRI GHULAM RASOOL

man, Sir, | rise to support the forest (Con-
servation) Amendment Bill, 1987 and 1 wish
to make certain observations for the kind
consideration of the hon. Minister.

We had passed the forest (Conservation)
Act, 1980 and as | have been able to
understand this Act, there are two main
aspects. One is in  connection with the
clearance of projects, be they thermal projects
or hydel projects or other projects for which
the sanction of the Central Government is
necessary. But right now—perhaps this is
my understanding of the Bill—We are only
concerned with those areas where forests
have been outand deforestation has been
done and land has been allotted to certain
prelects. This is being regulated by this Bill, if
I am right in understanding this aspect ol it.
May | know from the hon. Minister-since the
Act was promulgated in  1980— Whether he
has any figures in hand as to how many State
Governments have actu ally  asked for
permission under this Act from the Central
Government for allot ment of land to
certain individuals or agency whatever is
provided under section 2 ?

If he has figures ready at hand, he may

kindly enlighten me because that alone is the
index by which it can be known to us whether
this Act is being implemented in letter and
spirit. So far as my experience is concerned,
I find that apart from leasing out to
companies, even individuals have started
encroaching on these de-forested lands. What
they do is, in Kashmir, | have seen myself
particularly in the river Sindh belt, on the
roadside of the forest, wherever the forests
are being cut, legally or illegally, people
start erecting two poles. After levelling a
little ground, they erect two poles. After some
time, we find that they have erected something
and in no time, they have started forming what
they call "Dokas". They are small huts. Does
the formation of such huts also come under
the purview of the Act or not ? If it does, |
may say a flagrant violation of this is be-



